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Union of India@ and others
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ORDER

PEr\ HOM' BLE MR. ::C)P*L KRI&HN\ VI' B "‘FAEI‘QN

Applicant Chandra Shekha2r haz pedyed in this 2pplication
under gector 19 of the Administrative Txlhand Aﬂt, 1785

that the res pnniwnts 2y he di
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ected o t3ke him on 1uty
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on the pozt of Sr, Foint . 950=1500 and pay the

due monthly €3123ry to him,

2., We have hedrd the lelrned ccunstel for thes applicant

ani havs gone through the records,

3. It has bzen stated by the applicint that he “EE hold ing
the post of 2r. Fbintéman but hé vids entrusted with the job
of Cabinmian, Whilz funectloning as a Sr, Z:intSman/ Cahirmin,
responiént Mo,.4 disallcwed him to perform his Juties |

W.e.f. 11"11-950

4. The 3pplicdnt made @ raprefentldtion to ths concerned
Augthorit¥s vide Ann~"u1n-Au dited 13-11-3% but it evoksd
no responsge, The le3rned coungel for thc applinun* wantq

that the rzprecentdtion e dzecided by respondent No,3,

5. Ve Aispose’) of this OA,at the stage of aimissicon,

with the(iirectipn to Sr, Di&isional Qgerating'Manﬁger,

Western R3ilwdy, Ajmer Division, Afmgr {respondznt No.3)
Ckmvﬁwto Aecide the representdticn of éhe applicant 42ted 13-11-25
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of this order. Let 3 copy of the CA, contdining Annexure-22

-2-

8t Annexnre-A2 within @ month from the d3te of reeczipt

he sent to respondent M;,3 alongwith tg:zCopy of this order.
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Member (2) Vice-Cha@irmdn
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